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Petition(s) for Special Leave to Appeal (Crl) No(s).9001/2008

(From the judgenent and order dated 12/09/2008 in CRLA No. 8249
of 2007 of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

KESHAV KUVAR GUPTA Petitioner(s)
VERSUS
STATE OF U. P. Respondent ( s)

(Wth application for bail and office report)

Date: 07/09/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDAR
HON BLE DR JUSTI CE MUKUNDAKAM SHARMA

For Petitioner(s) Sushi | Kumar, Sr. Adv.

B.S. Jain, Adv.

Aj ay Veer Singh Jain, Adv.
S. R Kannoji a, Adv.

hd. Irshad Hanif, Adv.

For Respondent (s) N. Pandey, Adv.

S
Chandra Prakash Pandey, Adv.

SS §5SSS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

The | earned senior counsel for the appellant subnitted
that the appellant has al ready undergone about 4 years of
actual inprisonnment. On consideration of the totality of the
facts and circunstances of this case, we direct that the
appel l ant shall be rel eased on bail on furnishing bail bond for
Rs. 20,000/- with two sureties each for the |like amunt to the
satisfaction of the Trial Court.
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